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RAJYA SABHA
Wednesday, the 15th, April, 198,

25 Chaitra, 1909 (Saka),

The House met at eleven of the clock. [Mr.
Chairman in the Chair.

ORAL (ANSWERS TO QUESTIONS)

Opening of the door of a Dornier in
. mid-air ........

*21. SHRIJ. P. GOYAL: t
SHRI S. S. AHLUWALIA:

Will the Minister of CIVIL AVIATION
be pleased to state:

(a) whether it is a" fact that the
door of a Dornier plane in operation
with  Vayudoot opened in mid-air
when it was on a scheduled flight bet -

ween Ludhia and Delhi;

(b) if so, what are the details in
this regard; and

(c) what remedial measures have

been taken to avoid such accidents in
future?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION
(SHRI JAGDISH TYTLER) (a) to (c) A-
statement is laid on
the Table of the Sabha.

Statement

The main entry door of Dornier VT-EJF
aircraft operating. scheduled Vayudoot flight
from Ludhiana to' Delhi on 30th March, 1987
opened while in flight. The Commander re.
ported that about 25/30 minutes after the take
off from Ludhiana the door 'open' warning
light came in the cockpit. Subsequently, the
door opened. The Commander reported this, to
the Air Traffic Control of Palam and full
emergency was declared at the airport. The
aircraft landed safely with the open door at 19.
57 hours. There was no injury to anybody on
board the flight. The Director of Air Safety
and Regional Controller of Air Safety, Delhi
car-

tThe question was actually asked on the
floor of the House. by. Shri J. P. GoyaL
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tied out an inspection of the door in
volved in, this incident, and also
those of the three other aircraft sta
tioned at Delhi  Airport. It was
found that the front plungers of the
door locking-system were not engag
ing fully while the door handle was
put in 'lock' position. Vayudoot was
advised to rectify the snag before re
leasing the aircraft for flights., They
wer, also advised to issue instruc
tions to their out-station establish
ments to carry out similar checks and
rectifications immediately. Vayudoot
has since carried out necessary inspec
tions of all the Dornier aircraft in.
its fleet to check the proper operation
and locking of the. door mechanism.
"In addition it is now sending a tech
nician on board on all Dornier. flights

to obviate recurrence of such, inci-
" dents.
SHRI DIPEN GHOSH: Today, it is from-

right to left.

MR. CHAIRMAN: Alternate days.
"Question No. 21.

SHRI J. P. GOYAL: Sir, the newspaper
reports dated 1st April, 1987. clearly show. that
Vayudoot aircraft is not worthy of travel by our
passent gers. It so happened that on 30th of
March, 1987, when the Vayudoot aircraft PF-
102 was flying on a routine flight from
Ludhiana to Delhi, its door suddenly opened. A
simitar

thing happened on 25th March, when the
Vayudoot aircraft was flying over Calcutta.. It
has also been reported that 19 cases* of
engine failure in. Vayudoot aircraft have taken
place during the last one year. This was re-
ported by the Vayaidoot Pilots' Association to
the authorities. Instead of rectifying the
irregularities and grounding the aircraft which
is so dan-
gerous for the passengers and the pil

ots, the authorities have suspended
some active members of the Associa
tion.

MR. CHAIRMAN: Two minutes over.
Please sit down.

SHRI JAGDISH TYTLER? Sir, it is a
fact that in the first instance
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when the aircraft was flying along the
Passighat sector in the North-East, it was seen
that a child was fiddling with the emergency
window and the window fell out. It is a fact,
Sir. We. have taken measures under the Air.
Safety Act that we are supposed to carry an
air-hostess or attendant in a. 10-seater and we
have seen to it that we carry an. attendant.

In the second incident which the hon.
Member has mentioned over Jalandhar, -it is
tru, that when the aircraft took off after 25
minutes the red light sign came that the door
was open. The Captain sent his copilot to
check up. The co-pilot went and- he noticed
that it was closed, but as soon as he truned it
opened. The emergency procedure was
followed to bring the plane down to 6000 feet
and to land at the nearest airport. The nearest
airport was Delhi. AH the emergency
precautions were taken and the aircraft landed
safely. As soon as the aircraft landed, the full
inspection procedures were done on the
aircraft and all the other three aircraft which
were also standing on the ground were also
done by the Director General, Civil Aviation.

MR. CHAIRMAN: Second supple-. mentary.

SHRI. P. GOYAL The engine
manufacturers of. Vayudoot are a company
named Garret and the name of the other,
company is Dornier Aircraft Company. These
are foreign companies. So is it that we have
purchased. defective aircraft from them? Why
should we purchase de. fective aircraft? Why
should not we ask these companies to improve
the aircraft And is there any such thing which
We are raising today and what percentage; of
commission and to whom has been given
while purchasing these aircraft?

SHRI JAGDISH TYTLER: - First of all, I
would like to inform the hon. Member that
the. Garret company is. not as bad a company
as is being made out, No. doubt I had
mention-
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ed this in the Lok Sabha that there were 19
premature engine removals, out of which nine
the company has; accepted as a. defect in the
engine. Four wer, due to bird hit, which
nobody could help. There were six which
partly we could take responsibility for, out of
which two were because of low battery
voltage' operation and other operational'
reasons. But at no time did w, compromise on
the safety and security of the passengers. We
have always made sure that whenever the
aircraft is flying, it is flying with good engines.
No doubt, it is only because the Vayudoot
engineers noticed all these things were wrong
that we were able to point out these known
failures to the company, which they have
accepted and are-working on them..

MR. CHAIRMAN: Was any com-mission
paid?

SHRI JAGDISH TYTLER: Sir, this-has
nothing to do with our Ministry...
(Interruptions)...

SHRI S. S. AHLUWALIA:; Mr, Chairman,
Sir* the March 30 incident has legitimately
aroused concern, and although the Minister
has assured Parliament that safety is his first
concern yet a few important questions arise,.
which should be answer-, ed to generate public
confidence. While Vayudoot is serving 84
stations, it does not have proper facilities for
maintenance, - spare parts are not, readily.
availa-ble the pilots have to work. under
instructions to fill in "snag nil" report in the
log-book. On two occasions planes travelled
with a defective engine and yet the report was
not; lodged by the pilot, and the Himalayan
Safari has not established any . location point
in the air to communicate messages in case of
any emergency. [ would like, the honourable
Minister to inform the House regard-+ ing the
steps taken. to eliminate these shortcomings
which can be dangerous for the flights.
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SHRI JAGDISH TYTLER: Sir, I am
surprised that the. captain who reported
this had flown with all these defects which
he had seen. He is not worthy to be a
Captain and take a risk with the security of
the people. But, anyway, some other pilots
had. raised a few questions which they had
written to me also and which have been
very well raised in the newspapers. But, I
would like to (inform, Sir, that I have got
all the details. But there has never. been
overloading as has been alleged—because
this is one of the questions raised. This has
all been within the . rules which permit, to
carry passengers, cargo and night mail. "

SHRI JAGDISH TYTLER: Sir, no doubt
this question relates to the 'door, * but
I am prepared to face other questions also
raised by the honour, able Members. Sir, first
of all, the. Committee had made certain
recommendations which the Government
has accepted and we are instructing the
Yayudoot people to implement; The third
report is which the Garret Company people
gave on our instructions—which I have got
yesterday of the day before yesterday—and
we are looking into it and We would like to
see it. As far as spending money is
concerned, we buy our spares mostly from
Hindustan Aeronautics Limited, and some
we purchase directly, 'also. Now, initially we
purchased over Rs. 83 lakhs worth or
Dormer,
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; and for engines thereafter we purchased from
Garret Corporation the Dor-"niers for Rs. 2.
34 crores. The cost of two Dornier engines is
Rs. 59. 5 lakhs, and two spare propellers we
got for Rs. 6 -lakhs. The totalis Us. 382. 51
lakhs. No doubt, we had some problems in
getting spares, but now we have enough
spares and there is no problem.

SHRI NIRMAL CHATTERIJEE: Sir, pilots
have all flocked to that side. MR.
CHAIRMAN: So, passengers are on this side.

SHRI NIRMAL CHATTERIJEE:
Passengers are on this side. We always
suspected and stated so. Now it has been
discovered by the Government also that
whenever we buy anything from-outside
whether it is a submarine or an aircraft there
is an Indian agency involved. And quite
often...

MR. CHAIRMAN: The
not arise.

SHRI NIRMAL CHATTERJEE I am
putting the question in this pres nner. The
Indian agencies so press_ surise us that the
virtues of the Pur chase are often clouded
Now this may have. happened in this case
also So what I want to know is who the indite
agencies are of the Parent company in this

case.

MR  CHAIRMAN: Not allowed. This
with re%ard to door opemn%I

SHRI NIRMAL  CHATTERIJEE: The
door has opened for the Indian

agencies also.

question does

MR. CHAIRMAN: You put a separate
question.

SHRI NIRMAL CHATTERJEE My
submission. is something defective has been
purchased There is a go

between. I want to know who
between is.

the go-

MR. CHAIRMAN: You put a separate
question.
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SHRI VISHWA BANDHU GUPTA: Mr.
Chairman, Sir, this is a question. of the Dornier
aircraft. In fact, it is a large question of the
entire fleet of the Domier aircraft. I would like
to know from the hon. Minister whether he has
called for experts from the company to look
into all the aircraft, that we have for certificate
of airworthiness at the present moment and try
to look into the defects of doors and other thing
of the aircraft on the ground. Is there any
rethinking on the part of the Minister and the
Ministry to continue to use the Dorniers for
Vayudobt and other civil aviation services?

SHRI JAGDISH TYTLER: Sir, no doubt,
we had asked the experts committee to go
into, that. They have looked into all the
aircraft. But no aircraft takes off the ground
till the airworthiness certificate is given by
our Directorate. It is under the Directorate of
Civil Aviation.

As far as  buying more aircraft is concerned,
our initial buying was only for the 10 aircraft
which we have got from the Defence
Ministry. When the new requirements come we
will consider according to our requirements
and our; safety and so on. , PROF. C.
LAKSHMANNA: Mr. Chairman Sir, the
Minister just now, stated that an aircraft is given
an airworthiness certificate before it takes off.
In the two cases which he has mentioned, I
would like to know whe-.. ther the
airworthiness certificate was given in spite of
the fact that there was a problem, and,
therefore, what action you have taken against
those people who had given the certificate of
airworthiness. That is the  first Parjt,

The second part is that the Garret and the
Dornier companies have cate-. gorically stated
that there. iS nothing wrong as far as they are
concerned and a letter has been sent fo the Mi-
nister and also it has been forwarded to all the
people. The General Ma-
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nager, Vayudoot has categorically stated that
as far as the maintenance is concerned, it is.
perfectly all- right, and that the defect is with
the. aircraft. In between, Sir only yesterday
the seven pilots who are from the Hyderabad
base hav, come out saying that there is much
to be desired in the maintenance etc. Under
these circumstances, I would like to know
from the Minister what steps have been taken
to reconcile the type of problems that have
arisen because of the conflicting statements
form the three operative agenices in this con-
nection.

SHRI JAGDISH TYTLER: 1 had
informed in my first supplementary which I
replied to Mr. Goyal, ' about what the Garret
people have accepted as their fault and what
we have accepted as our fault.

PROF. C, LAKSHMANNA: It is not correct.
The latest one which has ' * been written to you
and circulated to the DGCA people etc...

SHRI JAGDISH TYTLER: You did
not allow me even to finish this. I
have just told you. You should have
listened to me. -

PROF. C. LAKSHMANNA: I did.

SHRI JAGDISH TYTLER: You did not
because this question would not have come.

MR. CHAIRMAN; 1 listened to both of
you. Please don't exchange.

SHRI JAGDISH TYTLER: I said that the
first committee which we had formed under
the Directorate of Airworthiness, a three-
person committee, bJaS submitted, given its
recommendation which the Government has
accepted. Recently, the Garret company has
also given* their report which I am looking
into. I, just got it yester-day the day-before-
yesterday. That is why I said, I am looking
into it. " Let me tell you, no aircraft takes of



9 Oral Answers

till the airworthiness certificate is given".
If, something goes, wrong, no doubt, I will
have an enquiry, I am as much concerned
as you are concerned about my aircraft as
well as the passengers whom I carry on the
aircraft.

A qRTT THEY “I‘I‘r‘fﬁq'ﬂﬁ

,. SHRI V. GOPALSAMY: Mr. Chair-man, Sir,
this Dormer incident has, sent aiarming bells
in the, aviation circles.. Even as the inquiry into
the incident relating to the opening of, the door
of a Vayudoot aircraft is getting under way, the
aircraft itself has been cleared by the DGCA and
sent to Hyderabad which has surprised the
aviation circles considering the seriousness of
the incident and the possibility of sabotage
voiced by the General Manager of Vayudoot,
Mr. Harsh Vardhan. May I know from the Min-
ister whether it is a fact that  the Vayudoot
Pilots'  Association had written a letter on
March, 24 six days before the incident drawing
the attention of the General Manager to the
~hazards of flying without afligftt attendant and
observing that on several occasions, passengers
had tried to open the exit door of the aircraft on
flight? I would like to know from the
Minister whether the management has replied to
that letter I would also like to know whether
they have recognised the Pilots'
Association. The General Manager of the
Vayudoot itself has welcomed the forms--' . tion
of the Association.

MR. CHAIRMAN; You are opening the
gate for other items The ques-
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tion is with regard to opening of the door of a
Dornier.

SHRI JAGDISH TYTLER: Sir, I would
like to inform the hon. Member, the first
information which he got is absolutely wrong.
No airmail took off as soon as it landed to
avoid something defective. That information
Which is contained in the newspaper is very,
very wrong.

SHRI V. GOPALSAMY: What about fee
Association?

SHRI JAGDISH TYTLER; Regard: ing
Association, no doubt, they had written to
me |as well |as to the General Manager. I
had repeated this question that they have
pointed out four things in the.. letter. One was
the requirement of a Cabin Attendent. The first
time when the emergenpy door was opened,,
the Cabin Attendant was there at that time. -But
the second time, Cabin Attendant was
not there. I would like to tell-  one thing
here that the Vayudoot is like a bush (operation
where all the facilities are not required, such as
gigantic facility and so much money. It is just
not possible. You -will never have any airport
connected with ~ Vayudoot—if I were to go.
But we hav, started this as a bush operation.
The Polits have also mentioned overloading
by the flight executive, servicing of the aircraft
is poor because spare parts are not available and
carrying of cargo is not airworthy. But pilots
are also responsible. Are they following all the
rules and regulations when the aircraft is
taking off? Apart from that I had already
mentioned that no aircraft which does not have
any  airworthiness can ever take-off. It 1is
just not possible and a pilot or a ground
engineer- or other engineers would ever see to
it.

SHRI V.
about recognition?

SHRI JAGDISH TYTLER: It is for the
management to consider it.

GOPALSAMY; What
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MR. CHAIRMAN: That is why you are
opening the door for some other subjects.
Now, Shrimati Jayanthi Natarajan.

SHRIMATI JAYANTHI NATARAJAN:
My question has already been asked.

SHRISATYA PRAKASH MALAV-IYA- It
is reported that the fact-finding committee has
submitted its report to the special committee.
May I know from the hon. Minister whether
this, report states that the "engine and therefore
aircraft perform-+ ance in all cases are not upto
the minimum specification requirements as
outlined in the Pilot's Operation Hand-book"

SHRI JAGDISH TYTLER: Sir, I did not
catch his question. What was his question?

SHRI SATYA PRAKASH MALAV-
IYA:; My information is that the fact
finding committee has submitted a re-
poTt to the special committee and this
report states that the ‘"engine and the
refore aircraft ~ performance in all.
cases are not up to the minimum spe-
cificatidn  requirements as outlined in
the Pilot's Operation Handbooks Ple
ase. confirm as to whether this is cor-
rect or not--
SHRI JAGDISH TYTLER: Sir, I am'looking
into" the report and was soon [ have
gonethrough it I will let you know MR.
CHAIRMAN: Next Question.
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